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26.06.2003, on the above subject, I &fi
girected 1o state that your requast has Leen
considsred  in this Hdgrs, but it 13 regretted
that tne same coulid not be acceded to as thers
i® no provision Tor relaxation in educaticnal
guaiification to any category including the
ward o7 police personnsel in the Rules/Standing
Crger to thne post of Constaule ({(Driver) in
Deihi Police.”
z. Learnea counsetl for the applicant very Tairly
told us that on the date when the applicant applisd,
fie had not cleared all the papers oFf the Matriculation
Examination. He had clearsd the same subsegusntly
some time in June, Z2002.
2. The fact rvemains that when the applicant
applied for the post and when the 4advertissment
appeared, he was not matriculate and, therefore, his
candidature on that account was rightly rejected. On
that account, we do not find any Tault in the order.,
4. At this stage, lesarned counssl  Tor ths
applicant states that he may be permitted to apprcach
the department for ralaxation of educational
gualification, 1T permissible under the ruises,
5. TG this, we, Tor the present, ars not
expressing ourselves, Ths appiicant, iT 80 advised,
may approach the concerned departiment on that account.
g. The present OA 18 disposed of.
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